
Government of Jammu anu Kashm11• 

Home Department 

Notification 

Srinagar, the ::3o~ August, 2018 

srwa63 .- Whereas, on l ~-04-20 17 Police Station, HaJin received an 
application fro~ t~e complamant namely Jameela 'vV 10 Abdul Rashid 
Parra)'@ Rashtd BJlla R/ o Par Mohalla, HaJ"in that her husba d II . f' h". h . n usua y used to remam out o ts ouse and returned to hts house before one da 
before the occurrence. On 16.<H·.20 17 at about 2100 hours one pe . y . h d rson namely ParvaiZ A rna Parray @ NATA came to hou:,e of the 
complainant and asked her that he has some personal work with her 
husband, upon whi~h the complainant's husband and the said person went 
in a room to talk wtth each other. After about half an hour some knockmg 
sound was heard from the mam gate which was locked and the 
complainant asl\ed who was there at the main gate where from one Arif 
Ahmad Parray @ NATA answered that it is their neighbor well l<nown to 
the complainant and is also the brother of Parva1z Ahmad @ Nata. The 
Complainant told her husband that ArifAhmad@ NATA is knocking at 
the main gate and the complainant's husband along with Parvaiz Ahmad 
@Nata told her to open the main gate. Accordingly, the complainant went 
to open the main gate and found Arif Ahmad Parray @ Nata alongwith 
two m<lsked gunmen there who managPd their entry into the house anu 
Wt'llt to the same room where her husband and Pm·vaiz Ahmad were 
sitting and talking· ln each other. The masked gunmen Mkcd the 
complainant to remain in another room alongwith other family members. 
They all talked to her husband in that room for about ten minutes and 
after that some gun shots were heard from the room upon which the 
complainant along with other family mcmuers cried and shouted loudly 
Thr::y went to that room and to und her husband dead while a\\ the accust.-d 
managed to flee fi·om the spot etc.: and 

1!. Whereas jn this connection, a case FIR No. ~~/201 7, U/S S02, 1 ~0-, . 
B RPC, 7/27 IA Act came to be registered in Police Station HaJ IIl. and 

3. Whereas, during the course of uwestigation, t~c Inves tiga tmg 
Ollicer visited the scene of crime/place of occurrence, drafted the .sJte plan, 
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k. into post.ession the dead body of Abdul Rashid Parra r. d. tOO • • . d 1 . . . c.l y 10r me tco-
1 forrnaltttes an a so ~etze one bullet of A K-4- r.. h (ega . . ·' u om t e spot and 

drafted the sctzure memos accordmgly. The photography of the dead bod 
which was present on the !>pot was also done: and Y 

_. V\~hercas, after conducting the medico legal lormalities, tht:: dead 
body ot the ~eceased was handed over to the legal heirs for la~t rites. 
St:ltemcnts of tlmt_een ( IS) PvVs wet·e also recorded U/S 16 1 Cr. PC, 
wluleas, statements of three {OS) PWs were got recorded u/s 16 1-A 
Cr pC; and 

5 Whereas, based on inve~tigat~on of the case and evidence collected, 
accust-d persons namely I. Parvatz Ahmad Parray @ NATA, ~ Arif 
Ahmad Parr~!'@ NAT A sons of G~ulam Mohiuddin Parray R/o Paray 
Mohalla, 1-Ia_pn, S. Ayaz Ahmad Soh S/o Ghulam Mohtuddin Sofi R/o 
Parray Mohall~ Hajin and two active ~ilitants of LeT outfit namely + 
Mehmood Bha1 ami 5. Abu Qatal were found involved in the instant case. 
During investigation, the accused persons 0 1 anJ 02 were arre:,ted on CH-
06-!W 17, who confessed that after fleeing from the place of occut-rence, 
accused No. 0'1•. handed over one AI\ 4·7 Magazine along with ten (10) Live 
AK ·H Rounds to accused No. s, whileas, the accused No. os \ \ i.IS already 
gtven one Hand Grenade for his personal safety/security by the militants 
and upon the coniession made by him. the above mentioned 
arms/ammunition was recovered from his house and necessary documents 
\\ere prepared and placed on recun.l. Accordingly section!'> 7/<1.5 lA ACT 
i/25 I.A ACT, J 5/16, 18 ULAP Act were m.lded in the instant case; and 

6. Whereas, investigation conducted has, ptima-lacie, estnbli.shcJ the 
rommission of crime punishable u/ s so~. nw-B RPC 7 /'1.7, I l'i.5 1.:\ ACT. 
15, 16, 18 ULAP J\CT again:H all tltc aboH· mentioned ti"c accust:d 
persons ou t of whom accused No. 01 and 02 ha,·e been arrested and are 
presently under Judicial Custody lodged at Central Jail, Sriuagar ,whileas, 
other three accused persons are still abscondmg against whom 
proceedmgs u/ s 5 12 CrPC have been initiated; and 

7. \~hereas, the Authority appointed by the State Government under 
sub-section (2) of section 4·5 of the Unlawful Activities (Pre\'ention) Act, 
1967, has independently scrutinized the Case Diary file and all the ~tl~er 
relevant documents rdatmg to the case and has ~orne to . a deltmte 
conclusion that this is a fit case for accord of prosecutiOn sanctwn ag-amst 
the said accused persons for the commission of oflences pu_nishable und~· 
s~ction~ 15 , 16 & 1 s of the U nl;l\d 'ul Activitie:> (Preventton) Act, 196 t; 

and 
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Whereas, after p~rusin.g the Case D1ary, the relevant documents and 
S. talong in to consJderatJon the observations/views of the Authority 
also d . b- t' (") f . . . ointcd un er su sec Jon ~ o sectiOn ·1·5 of the Unlawful Acuv1ties 
apP ·ention) Act, 1967, the State Government 1s of the view that there 1s 
(prev : 1 d 'd . . 
m ·1ent mate11a an ev1 ence ava1lable agamst the aforementioned 

SU IC } • • 

11
ccused persons fort 1e1r prosecution unde1· the aforesaid provi.sion oflaw. 

Now, therefore, in exercise of powers conferred by sub-section (2 .) of 
~~tion '1·5 of the Unlawful Activities (Prevention) Act, 1967, the State 
~overnment her.eby accords sanction fo~ launching prosecution against 
th below mentwned accused persons for the commission of otfences 

0~1ishable under section IS, 16 and 18 of un1a'" ful Activities (Prevention) \cr arising out of FIR No. 22/2017 U/ S 302, 120-B RPC, 7/27,7/25 
;.A ACT, IS/ 16, 18 ULAP Act in Police Station, Hajin 

1. Arif Ahmad Parray @ NATA S/0 Ghulam Mohiuddin Parray 
R/0 Par Mohalla Hajin, 

... . .for the commission of offence punishable under sections 15, 
16 & 18 ofULAP Acl 

2. Parvaiz Ahmad Parray @ NATA, S/0 Ghulam Mohiuddin 
Parray R/ 0 Par Mohalla Hajin, 

.. ... for the commission of offence punishable under section 18 
ofULAP Act. 

s. Ayaz Ahmad Soti S/0 Ghulam Mohiuddin Sofi R/o Parray 
Mohalla H<~in 

..... tor the commission of offence punishable under section 18 
ofULAP Act 

4. Mehmood Rhai 
..... for the commission of offence punishable under secuons 15, 

16 & 18 ofULAP Act. 

5. Abu Qatal. 
..... tor the commission of offence punishable under sections 15, 

16 & 18 of ULAP Act. 
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By Order of the Government of Jammu and Kashmir 

to:-

Sd/-
Principal Secretary to the Govcrnmtnt 

Home Department 

Dated:~8 2018 

Director General of Police, J&K, Jammu. This has reference to his letter 1
· No.Legai/Sanc-S6/S/20 J7/S7~ 1 '1-15 d~ted 29/05/~0 1 8. The CD fil e 1n 
original is returned herew1th, receipt of which may l<indly be 
ac:know ledg·ed. 

J Secretary to the Government, Department ofLaw, Justice & Parliamentary 
• ~fiai1·s. (w. 7 .s.c.) 
s. Private Secretary to Principal Secretary to the Governmt:nt, Home 

Department. 
~ Stock file. 

~ nder Secretary to 
Home Departm 
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